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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

0.A.N0.980/93

FRIDAY THIS THE TWENTY NINETH DAY OF JULY 1994
Shri Justice P.K. Shyamasundar ... Vice-Chairman
Shri T.V. Ramanan ... Member [A}

Gurupadappa Rachappa Koti,

Major, Occ: Casual Mazdoor,

R/o Akkasaligar Oni,

014 Hubli, Hubli,

Dharwad District. : .+« Applicant

[By Shri F.V. Patil ... Advocate]
VvS.

1. The Chief General Manager,
Telecommunications,
Karnataka Circle,

Maruthi Complex,
Gandhinagar,

Bangalore-560 009.

2. The Telecom District Engineer,
Shimoga-577 201,

3. The Telecom District Engineer,
Hubli, Dharwad District. .« s Respondents

[By Shri G. Shanthappa ... Advocate]

ORDER

Shri T.V. Ramanan, Member [A]:

1. We have heard the learned counsel for the appli-

cant and the learned Standing Counsel appearing for

the respondents.

2. The applicant is a casual labourer working for
the department of TelecommunicationSand he has prayed
for grant of temporary status and 'regularisatiOn.

\ A few departmental circulars in regard to grant of



to our notice. :We have perused some of the orders

as the one whicr was i[seed on 30.3.1985 regarding

non-engagement of casual

118.9.1988 regarding- regularisation
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of casual laboujbrs, tH-

the memo dated

 casual labourers grant of

Tl
temporary statusLLnd reguﬁa%isation Scheme accompanying

i
a letter dated #ﬂ

of Telecom addé ssed tp

i
Circles, etc., %
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to grant of temﬁ@rary st
'
ged on or befoqﬂ
and the 01rcul%
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[STN], Departmél

.dr, 1988 from the Department
|

lall CGM, Telecommunication

h Novem

n which instructions exist relating

\
gus to casual labourers enga-

3o.3.ﬁ9és, circular dated 25.6.1993

T lettfr\ dated 17.12.1993 from ADG
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t of i{Telecommunications, providing

\
for grant of teg@orary ﬂ‘aFus etc., to casual labourers

o
engaged in circﬁ
1988 who are s%{
% 1n1ti;
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es from| 31st March 19385 to 22nd June,

where they wer

absent for the
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from the date %f issué
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the applicant s

?f the aforesaid order, ie.,

o
“for the applicant prays that

17.12.1993.

3.. Learned ‘c

considered for grant of tempo-

rary status :qi ef the circular order dated

17.12.1993. Learned $tanding Counsel does not have

any objection hto congideration of the case of the

applicant in { terms of provisions contained in the
f

|

aforesaid cirg

ular o#der for suitable action. If
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he is found eligible he would be granted temporary

status.

4. In view of the position as stated above, we direc-
ted the respondents to consider the case of the appli-
cant for grant of temporary status in the 1light of
the provisions contained in the circular letter dated
17.12.1993. This direction fmay be carried out.within
a period of 3 months _from the date of receipt of a
copy of this order by the respondents. fhis abplica-

tion 1is disposed of accordingly. No order as to

costs.
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